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Central Administrative Tribunal

Jabalpur Bench

OA No.810/06

Jabalpur, this the 17* day of November 2006.

CORAM
Hon’'ble Mr.A X Gaur, Judicial Member

Vijay Pardeshi

S/o Pyarelal Pardeshi

R/o 2397, Lumyapura
Mhow, Distt. Indore (MP).

(By advocate Shri M K Verma)
Versus

1.  The Commandant
Army War College
Mhow, Distt. Indore.

2

The Secretary
Government of India
Ministry of Defence
New Delhi.

3. The Chief of Army Staff
Integrated HQ of MOD (Army)
Sena Bhawan
DHQ PO
New Delh.

4. The Director General of Mihitary Traning
Integrated HQ of MOD {Army)

Sena Bhawan
DHQ PO New Delhu.

{By advocate Shri S K Mishra)
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Bv A X.Gaur, Judicial Member

Applicant

Respondents

The apphicant has prayed for quashing the Notice pasted on the

Notice Board of the respondent organization informing the public at

1&'(.ge that m view of procedural errors and delay, the examination
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held on 20" August 2006 has bﬁ;n declared null and void by the
competent authority. The grievance of the app.ﬁcént 15 that m
pursuance to an advertisement published in newspaper “Daimik
Bhaskar” in its edition dated 6.7.2006 inviting applications for three
posts of LDC, out of which 2 were for general candidates and one for
SC candidste, the apphicant who fulfilled the requirements, applied for
the same. A call letter was issued to the applicant on 7.8.2006 for
appearing in the written exammation. As per the call letter, the
applicant appeared in the written examination on 20.8.2006. The
result of the written examination was published on 24.8.06 in which
the name of the applicant sppeared at SLNo31. Thereafier the
applicant appeared in the practical test held on 26806, which
included typewriting test, computer test and personal interview. 1t is
submitted on behalf of the applicant that the app}icsmt was fully
confident of receiving appointment letter for the post of LDC. While
awaiting so with hope, the anonymous notice appeared on the Notice
Board which 1s under challenge m the present OA. It has been
submitted on behalf of the applicant that the notice does not provide
any specific reason or procedural error. Apphicant has also alleged
malafide agamst the respondents. He made a request vide application
dated 10.10.06 (A-5) for isswing appointment order in his favour.
Aggrieved by the maction of the respondents, the applicant has

. approached this Tribunal for vedressal of his grevamce. The

respondents, i the meantime, issued another advertisement inviting

 applications for the post of LDC.

2. Learned counsel for the applicant stated that the applicant
would feel satisfied if the respondents are directed to wnéider and
decide his representation by a detailed and reasoned order within a
specified period.

3. In view of the submission made by the learned counsel for the
applicant, I direct the respondents 3 & 4 to consider and decide’ the
representation of the applicant (A-S) and pass a detailed and reasoned

order within a period of one month from today. I also direct that the
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result of the selection shall not be declared for a peniod of one month‘b{ﬂ’“j“"e;,

or till the disposal of the representation, whichever is earlwr
4, Wléthese directions, the OA is disposed of.

(A 2325
Judicial Member
ad.
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